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The lack of access to proper sanitation facilities, separate, hygienic toilets and
clean water not only affects the physical health of women, but also their self-esteem,
dignity and safety, and makes it difficult for them to participate in the workforce and
contribute to the economic development of the country.

Madam, lack of proper sanitation and hygiene facilities for working women in
India is an urgent issue that needs to be addressed. Improving access to toilets and
clean water and ensuring adequate hygiene facilities in workplaces would help to
empower women and promote gender equality.

Therefore, | urge the Union Government to address this very sensitive women
issue immediately in all the educational institutions and workplaces across the
country. Thank you.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following Members
associated themselves with the Special Mention made by hon. Member, Shrimati
Kanimozhi NVN Somu: Shri Sujeet Kumar (Odisha), Shri A.A. Rahim (Kerala), Shri
K.R.N. Rajeshkumar (Tamil Nadu), Shri Sandosh Kumar P (Kerala), Dr. Sasmit
Patra (Odisha), Shri M. Shanmugam (Tamil Nadu), Shri P. Wilson (Tamil Nadu),
Shri M. Mohamed Abdulla (Tamil Nadu), Shrimati Jebi Mather Hisham (Kerala), Shri
P.P. Suneer (Kerala), Dr. John Brittas (Kerala), Shrimati Sulata Deo (Odisha), Shri
R. Girirajan (Tamil Nadu), Shri Haris Beeran (Kerala) and Dr. V. Sivadasan (Kerala)

6.00 P. M.

Hon. Members, it is now 6.00 p.m. If the House agrees, we may sit beyond 6.00
p.m. to take up the remaining permitted Special Mentions. Do | have the leave of the
House to extend the sitting beyond 6.00 p.m.? Thank you. 84 3@ WW gl
Thank you. ATIT G, 71 SUd JbTel Sil|

Demand for change in the timing of Ranchi-Patna Jan Shatabdi Express
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SART & SMAFHA H Giem g1, dfe Nold &1 1 J H1 gig srMI § TRAR 4 59
HTHel UR TR Y DI U8 Bl gl

THE VICE-CHAIRPERSON (SHRIMATI KAVITA PATIDAR): The following Members
associated with the Special Mention made by hon. Member, Shri Deepak Prakash:
Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. John Brittas (Kerala), Shri M.
Mohamed Abdulla (Tamil Nadu) and Dr. Sasmit Patra (Odisha).

Hon. Member, Shrimati Sangeeta Yadav - not present. Hon. Member, Shri
Sadanand Mhalu Shet Tanavade.

Demand for reservation for Scheduled Tribes in the Goa Legislative Assembly

SHRI SADANAND MHALU SHET TANAVADE (Goa): Madam, | rise to draw the
attention of this august House to an urgent and significant issue pertaining to the
political representation of Scheduled Tribes in the Goa Legislative Assembly.

Goa, with its rich cultural heritage and diverse population, is home to several
Scheduled Tribes that have been integral to the social and economic fabric of the
state. Despite their contributions, the Scheduled Tribes in Goa have not been
adequately represented in the State’s Legislative Assembly. The Indian Constitution
guarantees political reservations for Scheduled Tribes to ensure their meaningful
participation in the democratic process and to address their unique social, economic,
and cultural challenges. However, in Goa, there is currently no political reservation for
Scheduled Tribes in the State Assembly, which hampers their ability to influence
policies and decisions that directly affect their lives. This lack of representation
impedes the empowerment and development of the Scheduled Tribes in Goa. We
must address this issue to ensure inclusive governance and equitable development.

| urge the Government to take immediate steps to amend the representation
norms and provide political reservations for Scheduled Tribes in the Goa Legislative
Assembly. This measure is essential to uphold the constitutional rights of Scheduled
Tribes and to promote their active participation in the democratic process.

THE VICE-CHAIRPERSON (SHRIMATI KAVITA PATIDAR): The following Members
associated with the Special Mention made by hon. Member, Shri Sadanand Mhalu
Shet Tanavade: Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. Sasmit Patra (Odisha),
Shri M. Mohamed Abdulla (Tamil Nadu), Shri P. Wilson (Tamil Nadu) and Shri
Sandosh Kumar P (Kerala).

Hon. Member, Dr. Sasmit Patra.
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